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CEN TRaL APMINISTRATIVE TRIBUNAL PRINCIP AL BEN Cd
Re AeNo & 47/99 R IR
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0,0.N0.170/97 -

A

New Delhi : this the /3  day of October,1999,

HON *BLE MR, Se Re-ADIGE, VICE CHAIRIAN (), -
HON 'BLE MRS, LAKSHMI SuaMIN ATHAN, MEMBER(D)

Madan Copal Goel,

s/o Late Shri Debi Ram,

Retde’ Superintendent

from Directorate of Educaticn,
Delhi -(Grade-I, Dass Cadre ),

R/lo £-B0, East of Kailash,
Neu Delhi ~110065 ; secoReview ppplicants

) ( By Adwoates shri Vijay Pandita)

Vapsus

Govte of, NCT of Delhi,
throdgh Lt Governor of Delhi,

6, Raj Niwss Marg,
Delhi~1100 54 (rppellate Authority Heed

of 0Delhi Police). *

2, Chief Secretary,
Govt. of NCT of Delhi,
5, sham Nath Marqg,
DB]- hi "'1 100 540
(Disciplinary authority)

3 Director of MAuycation of NCT-
of Delhi,
0ld SectteDelhi-110054 .

(Head of Department)
4, Director of Vigilance,
- Govts of NCTof nelhi,
69, Old Secttd
Delhi=110054 :
(Wigilance authority ef NCT of Delhi) °*°° Respondents

(By advocates Shri Se Ke'Gip ta)

0 RDER
HON'BLE MRS, Ry ADIGE, VICE CHAI A1 aN (a).

Heard both sides on Rap No. 47/ 99 seeking revieu

of the Tribunal's order dated 8.1, 99 in Cha Noe170/97,.
e
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2. In the 04 applicant had impugned his suspension
on 28.10494 and for payment of residual retiral benefits
with interest @ 184 p.as thereon and also for
expeditious inwestigation of the-case against-hime A
prayer had also been made to in vestigate/ Bquire into
applicant's report dated 8459 /94tc the Head Office-cum-
Drawing & M. sbursing Office regarding certain
discreparcies in the schools current account im SBI
Madangir «
3. after hearing bBoth partias that Op along
with Ma No.2392/97 was disposed of‘ by us by order

dat@d 801 ° 990

4, Shpi Vijay Pendits contended during hearing
on tha 2% that only Ma No.23%92/97 had been heard and
not Cn No,.170/97. This was not denied by Shri S.K.

Gup ta.

5. -T‘nereu;;on we zsked Shri \ijay Pandita what
grounds he was ad\{ancing which ould warrant any
change in the conclusions to our order dated B8.1.58
in 04 No.170/97. He urged firstly that spplicants’
name did not feature in FIR bearing No. 673/94 lodged
in mnbedkar Nagar P.S. and =2s regards the other FIR
bearing FIR No.5/95, the Dy.®mmiesioner in his lettarp
dated 3.11.57 addressed to the Chief Sascretary, Delhi,

B hog =%%8 stated that they uwere rlosing the case.

6, ~hder Rule 6%(1) (a) ccs{pension) Aules only
provisional pension is adniesible when departmental

or judicial procesdings 2re pen ding and admittedly
spplicent is being paid provisional pension. It is
settled law that the tem ‘judicial p roceedings!? iﬁoludes

8 case MNder police investigation within the meaning
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of Aule 21 ccs{ pension) Rules, and till such as

-3 -

time =s Final Fom is submitted in regard to FIR
No.5/95 it cannot be said that the crimipal case
arising out of that FIR is clo sad)faadis therafore

no longer pendings’

T In the light of the above, wse see No

reacon to review our order dated B.1.99 in 04

No.178/ 97,
8, RA No.47/99 is dismicsseds
fay 2 Gt Aol
Joln g,
(Mrsolokshmi Swamin@than ) (S.fﬂ.-Adigj)
Member (33 Vice Chairman(a)
/ua/



